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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0. A.No.332 of 1994

Wednesday this the 23rd day of February, 1994

CORAM
Hon'ble Mr.Justicg Chettur Sankaran Negir,Vice Chairman

Heon'ble Mr.P.V.Venkatakrishnan,AdministratiVe Member

/

K.R, Santhamma,

Head Cle rk, Lecal Office,

Empleyees State Insurance Corpn.

Udyegmandal, eeseApplicant

(By Advecate M/s KP Dandapani & Sumati Dandapahi)
Vs.

1. The Regional Directer
" Regional Office (Kerala)
Employees State Insurance Comn.
' Panchadeep Bhavan,
Nerth Swaraj Reund, -
Thrissur-20, . '

é. The Local Office Manager’

Employees State Insurance Corpn. :
Udyegmandale. . ‘ e+ s e Respendents

{By Advecate Mr. Ajay Gho sh)

O RDER

CHEPTUR SANKARAN NAIR{J), VICE CHAIRMAN

‘Applicant is aggrieved by her transfer.fr®m
Trichur to Ernakalam. She has carried out the orders
and reported at Udyogmandal. She madé twe represent-
atiens fer a pesting at Trichur, where according te

her seven vacancies are available,

26 Though an émpleYee may not have an enforceable
right-te be transferred to a placé of her cheice or

te be retained for any length of time at a place,
arbitrary exercises are h@t permittéd while exe:cising

a power. We are not presuming er suggesting that such

- an exercise has been resorted te in this case. We
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direct Ist respendent te consider Annexures 22 and

"A3 representations and pass apprepriate orders therecn

within ene month frem today. Respondents shall not

' render the remedy of applicant illus@ry by filling

up the post te‘Wh&bh the applicant.CQuld be considered,

3e Applicatien is disp@sed of with the aforesaid

directiens. Ne cests.

Dated 23rd February, 1994,

@W&WMM . . ){QV\\ZQV‘QV\ n <ty
P.V.VENKATAKRISHNAN CHETTUR SAUKARAN NAIR(J)

ADMIN ISI'RAT IVE MEMBER VICE CHAIRMAN
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